1 Message
= from R. 8,

MR. SPEAKER : What is the reason
for the delay in regard to Item No. 7 ?

SHRI JAGBIR SINGH : There was
delay.

MR. SPEAKER : I will send it to the
Committee to look into it.

MESSAGE FROM RAJYA SABHA

Mm&&r s Sir, I h.vewd to rcp:ft
ng memage recei from the
Secretary-General of Rajya Sabha:—

*I am directed to inform the Lok Sabha
that the Special Courts Bill, 1979, which
. Was by the Lok Sabha at its sitte
ing held on the gth March, 1979 bas
been passed by the Rajya Sabha at ita
sitting held on the 215t March, 1979,
with the following amendments:—

Preamble

1. That at page 1, gfler line 13, the
following be inseried, Damely i—

“And W hercas all ing a trust,
and holders of high p?gln‘w political
.offices ate accountable for the exercise of
their powers in all cases where Commis-
muons of Inquiry appointed under the
.Commisions of Inquiry Act, 1952 or
investigations conducted by Government

2. That at page 2, fir lina 27 10 29,
the fullyv ing be substituled, namely i—

“(2) A Special Court shal] consist of
a sitting Judge of & Hi i

CHATRA 6, 1901 (SAKA)

Demolition of 242
Churches etc
in Arunachal (CA)

Clause 11

4 That at page 4,—

(i) in line 2, the words “judgement
or order™ words “judgement, sen-
tence or order, not bei ine:-'oloca.n-
tory order” be £

(ii) in line 5, for the words “judgment
or order” the wards “judgment
tence wqd:r"h”.iiuﬁuw;'

(iii) after m:uf;—:hﬁ!:e (z), the following

ted, namely =

‘(3) Every appeal under this section
shall be preferred withina period
of thirty days from the date of any
judgment, sentence or order of a
&pﬂ:i&l Court : .

[ sovided that the Supreme Court
B ot e LS
t expiry 1Al
thirty days if it is satisfied that
the appellant had sufficient cause
for not preferring the a) with-
in the period of thirty days.”

£

1 am, therefore, to return herewith the
said Bill in accordance with the provisions
of rule 128 of the Rules of ure
and Conduct of Bampes in the Rajya
Sabha with the request ;hat the concur-
rence of the Lok Sabha to the said amend-
ments be communicated to this House.

SPECIAL COLRTS BILL

RETVRNED BY RAJYA SABHA WITH AM-
ENDMENTS

SECRFTARY : Sir, I lay on the Table
of the House the Special Courts Bill 1979

hich has been returned Sa
i cmadmen, Y ol

CALLING ATTENTION TO MAT-
TER OF URG]}II_E;: CPEUNJG IMPOR~

nrm-u-mm
ot mdﬂ-ﬁm
the Awthorities in Arumachsl

MR. SPEAKER : Calling Attention.

SHRI G ~ KHANDU
KHRIMER Waest): This Call-
ing is not neccwary.

umhddmd‘m of churches



